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New Delhi, this the 24nc! January. 2001

IION-DLE MR.KULDIP SINGH,MEMBER! J'JDL)

Shri Krishan Pal
Aged 29 years
S/o Shri. Ranjit Singh
R/o 12/271 Kalyanpuri. _ AppLjcANT
Delhi-110 091.

{By Advocate; Shri M.L. Cnawia/
Vcrsas

.  Union of India (Through the Secretary
to the Govt.of Ind,La,
Min. of Defence)
Central Secretariat, oouth oioorv,
N o w D e 1 h i -110 011.

2  The Joint Secrrctary & CAO (Training)
Ministry of Defence.
Govt, of India,
Central Secretariat,

O  South Block,
Now Dcihi-liO Oil.

-T The Director of Adruinistrat ion
{Maintenance Section) ^
Dte, of Administration, naVai nwi -=-

NOW ■ -RESPONDENTS

{By Advocate: V.S.R. hrishtia)
r> T? n F R (ORAL)

ny TT.-.r.'h'.r- Mr y»idio Sin^h Mr-fflhcr{Judl)

o

The applicant in this case is socking

re-engagement as a casual labourer in the respondents

office. The applicant submits that the depai tmi..nL.

issued an advertisemcnt/Prcss Notice whereby they hud
invited applications from the erstwhile casual workers to

apply if they arc interested for rc-cngagcment.. The
applicant submits that ho had made an application in
response to the said advertiscmcnt/Prcss Notice dated
14.3.97 issued in Nav Bharat, but thereafter he had not
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On the contrary Shi i V.S.R. Kriahna appear hag

LiiC ai.iL^artTiiCnL , .SUcriil ra tiiat

affidavit by Shrin r i U.S. Dajwa, a O fiiffiO u o r c,

have f11 cd an

DOa, wherein it

has been averred that no such type of appiioaton has

1*) n i-1'' f~' : V n i S I Uifur ther stated that since the

app i i e'aiit has iiot app.i. i oO ,1 li t iirie , so cnC LpJos l 1 Oii of

reengaging hi/ii docs not arise. However, the counsel for

the applicant who had annexed along with this OA a copy

o f t :'3 c o r i i na 1 0 C' ̂  i~ S C Cippiieation, Anncxurc A-3,

stasiip of the Chief of the Naval Staff, DOA Malntenanoc,

r^r-u' Dc'ltii and ha.s also sliown to hiC the~ Orlgina'

lation and subialts that, in fact, the applicant hadi-*

A r?: > )
f.. ed Vide this applioation so his appliation should

have been considered by the departfnent vvhcrcas the

ap-p-C'ars to havc' bc~c~n ignored by the dcp^artfiicnt.
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type of application had ever been reeelved by

thcfii and if they found that the ap'pl ic'a.tion is rceoix cd

by them, then they will reconsider the re-cngageent of

the app] ic-arit. So- in vicvv C'f these sub.Oiiss ions the* OA
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